LOK SABHA DEBATES

LOK SABHA

———p——

Tuesday, July 36, 1874/Sravana 8,
1886 (Saka)

The Lok Sabha met at Eleven
of the Clock

[MR. SPEAKER in the Chair)
ORAL ANSWERS TO QUESTIONS

PROF. MADHU DANDAVATE:
Before I put my question, I request
that as questions 121 und 123 are al-
most 1dentical, they may be taken up
together. The resolution referred to
m question No 123 containg exactly
the question No. 121

SHRI 8. M. BANERIEE:
Ramavatar Shastri is here, Sir.

MR. SPEAKER: We also examine
whether the questions are sjmilar or
identical and if they are similar or
identical, they are clubbed together.
But, in this case, they are not identi-
cal Question No. 123 is a different
question.
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Rallway Minister's Statement
Relayved on All India Radie on

21th May, 1974
121. PROF. MADHU DANDA-
VATE: Wil the Minister of

RAILWAYS be pleascd to state:

(a) whether the Railway Minister's
statement expressing the willingness

1257 L8-1.

of Government to resume negotiations
with the representatives of railway-
men following the withdrawal of
strike was relayed on the All India
Radio on the 27th May, 1974; and

(b) if so, when do Government
propose to resume negotiations?

THE MINISTER OF RAILWAYS
(SHR! L. N. MISHRA): (a) Giving
my reaction about the umnconditional
withdrawal of a strike tc the press on
27th May, 1874, I told them that dis-
cussion between the management and
the workers are always desirable as
it i¢ one of the essentials of 'Trade
Union movement, The same wag also
relayed by the All India Radio in
their bulletin at 9.00 r.Mm, same day.

tb) It is for the twp recognised
Federations in the Railways to pro-
pose any discussions under the Per-
manent Negotiating Machinery or
under the Joint Consultative Machi-
nery.
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THE MINISTER OF RAILWAY
(SHRI L. N. MISHRA): (a) and (b).
A copy of the resolution adopted at
the National Coordination Committee
for Railwaymen’s Struggle meeting
held on June 26, 1974 has been recei-
ved. As Government does not recog-
nise National Coordination Committee
for Railwaymen’s Struggle no cogni-
sance has been taken thereof.

FROF. MADHU DANDAVATE:
The reply given by the Minister
appears to be an after-thought I would
like to know this from the Minister.
Is it not a fact that notwithstanding
the provisions of the permanent
negotiating machinery and the joint
consultative machinery, independent
of these provisions, negotiations were
conducted with representatives of
railwaymen till 30th April, till the
arrest of Shri George Fernandes?
Why is it that only after that, only
now, instead of resuming negotiation
which were conducted till the arrest
of George Fernandez now a reference
is being sought to be made to the
permanent negotiating machinery and
the joint consultative machinery?
Therefore I would like to know
whether the same negotiations which
were conducted till 30th April will be
resumed and if you do not propose to
do that what are the special reasons
that have arisen after the withdrawal
of the strike.

SHRI L. N. MISHRA: We conduct-
ed negotiations with AIRF- to which
the hon. Member belongs and with
the NFIR. My Colleague Mr. Qureshi
was there and I also participated in
the discussion, There was agreement
on 6 points;, On 2 points we could
not agree. And we dispersed. After-
wards strike took place. Mr. George
Fernandez was arrested and today
the position is that 6 points have been
acceded to and on remaining two
points, ‘bonus and parity, we are not
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going to accept. Therefore we feel

like this. There is nothing to
negotiate. We dig not negotiate with
NCRS, or whatever name it 15; we

negotiated with AIRF and NFR as my
invitation and the letter to the gentle-
man will show,

PROF. MADHU DANDAVATE:
I want a clarification. He says, on
six points there was agreement and
on two points no agreement could be
reached. He says there is nothing
further to be negotiated. It is a very
sonsitive issue. Is it not true that
even the six points have not been ac-
cepted by the All India Railwaymen’s
Federation and other representatives.
who accompanied the Federation?
The Government might have decided,
but the point is, the Federation has
not accepted them. How do you say,
there is nothing to be negotiated?
Therefore I would like you to clarify
your answer to the first question and
then I will put my second question.

SHRI L. N. MISHRA: The discus-
sion was obvious but there is nothing
to clarify, These six demands were
accepted by Government and  the
minutes were to be finalised and re-
presentatives of the two organisations:
participated in the discussion. When:
these minutes were Dbeing finalised
and they were about'to be adopted on:
the 2nd morning meeting, in between,
something happened. The meeting
was held. AIRF people did not parti-
cipate. Of course, the N.F.I.LR, people
were there. Of course, the Govern-
ment’s decision was announced. I
am prepared to say that these demands:
were acceded to and there might have:

been some reservations here and
there. By and large, they were
accepted. Even though they do not

accept them to-day when six demands
were accepted, nothing more can be
done. (Interruptions).

MR. SPEAKER: Kindly sit down
I do not accept violation of the rules
by a responsible professor like your-
self. I would not mind if you strai-
ghtway put your supplementary. Do
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not ask for clarifications by way of
another supplementary and all that

PROF, MADHU DANDAVATE:
Because I respect the Chaw, I now
put my supplementary

MR SPEAKER-‘ It is much hetle
to ask straightway your question

PROF. MADHU DANDAVATE:
Not accepting my first question fo
clarification, my second supplementary
is this 1In part (b) of his answer,
he was required to discuss under
the piovisions of the permanent negec-
tiating machmery or under the provi-
s10ns of the joint consultative machi-
nery Is it not a4 fact that even under
the provisions, already agendas were
prepared but, 1n spite of that, and
even, after the strike, when the All
India Railwaymen's Federation had
already sent their agenda no discus-
sions were held” Ag far as the pro-
vision under the joint consultative
machinery 13 concerned as early as
February, an agenda was sent tg you
Even as late a4 1n April, a  meeting
was supposed to be held But, for
some reasons or another the meeting
wa, not held Why do you make a
reference to the provisions of the joint
consultative machinery at all” Is it
only ty delay the negotiationg and
postpone them"

SHRT L. N MISHRA: There is
nothing to negotiate g0 far as  six
demands are concerned. There may
be many more demsnds I do not
say that all their demands have been
tulfilied I never gald that and I pever
claim 1t There might be several
questions, I am told the meeting was
held That is a regular feature The
meetings are to bhe held at three
levels Y am not opposed to that
What 1 said was that negotiations on

those points cannot be held (Inter-
ruptions)
MR SPEAKER Now you wall

please sit down

PROF. MADHU DANDAVATE:
My second supplementary 15 this. Why
negotiations were pot held?
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MR. SPEAKER: No, please You
will kindly sit down
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st gwo qwo faw : ¥ f I
N =TT AT DEUAT AT W 8§,
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SHRI SAMAR GUHA: On a point
of order. Can the hon, Minister go
on repeatedly making wrong estate-
ments? Here are thousands of
telegrams and reports that we have
bren getuing that they are not being
remnstated and break in service ia
going on I want to know how the
hon. Minister iz making statement
after statrment which is factually
wrong

stacfag arrraw ot - wd)Y g

A v E omg et oF g7 07 33 A Ay v 1 Y g T firgwodte
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ek grew gd Anfwoz fear aY s
wTen § b rafe gad oo® o e e
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Az & I gt arar 0 A7 e
¥ 39 €Y @it 7 K7 H w7 £
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0o Uho HMTEo W7o & THY T IAHL
awr  fwmr

SHRI MADHU LIMAYE: Who has
signed the minutes? Which organi-
sation hag signed to the minutes?

SHRI L. N, MISHRA: 1 have said
2 number of times that the NFR
people have accepted the signing of
the minutes; the minutes were read
out and they all accepted it

SHRI SAMAR GUHA: The hon.
Mimster says that they had accepted
the signing of it. How is it possible?
Kindly ask the hon. Minister to state
who had signed the minutes? 'The
question wag straight namely whether
any of those things was signed, But
he only says that they were accepted.
He has not said whether they were
signed or not. That is the most
relevant question, He hag not
answered it.

SHRI L N. MISHRA 1 do not
understand why they are beating
about the bush. I say that all these
who were present there accepted the
minutes of the meeting: they were
read out by the Chairman T cannot
remembey who signed it; the member
nf four or five delegations were
present  Thevy may better azk the
NFIR people whether they accepted
it or not. I would say that T am not
going to pive out the names, because
1 shall b= embarrassing by friends by
doing so But 1 mught sav that there
were a number of Members of
Parliament in the delegation of the
ATRF also who had accepted the
minutes of the meeting. (Interrup-
tions)

SHRIMATY PARVATH!
NAN:

KRISH-
He is misleading the House
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SHRI  DINESH CHANDRA ; I -
GOSWAMI: In order to avoid an o F A , T wedvard
impression in the minds of the dY 1 % A WE f‘ TR RN
workers that there has been #WW ¥ are WY FHanfcl & & Tl
wviclimisation, I think the cases of 3 %
termination of service should be 1= wi ﬂﬂ ar @ t P s “m
isposed of as early as possible, One ¥ SWtHTC ot qr faehy forarer & s 1
of the difficulties experienced by the  ITH HTAIIW W q9 forey AT Y &1
General Managers in thig connection ‘.@ E qi AT FTITEY vorrory ¥ Y o

is that they do not have the power
of reviewing their own orders, This
has to be done by the Railway Board.
If these cases come to the Railway
Board, it will mean a lot of delay
in  their disposal. In this view
of the matter, have Government any
proposal to confer the power of
review on General Managers or have
Government in view any other
measures to see that these cases are
Jispnied of as early ag possible?

SHRI L. N, MISHRA- So far as
break n service is concerned, the
penple affected were 55 lakhs Out
of them 60000 cases have beren
disponzed of and their break in service
has bren condoned. Al the Zonal
Managers are going through them
and I think it should not take lone
to dispose of them On an individual
basis each case 1 being considered

SHRI DINESH CHANDRA
GOSWAMI: In the NF Railway, the
General Manager 1s saying that he
has no power to review his own cases
under the rules, Are you conferring
on him the power to review these
cases or are you following any other
procedure to see that the rases are
disposed of speedily?

SHRI L. N. MISHRA: We have
decentralised. We want ouick dis-
posal of the cases. Zonal Managers
will have the power, and have got
the power,

ot wew fagrd ot : Iw g
¥ v frOuY 261 & 59 mfeay Y
sam wdY & g amf g ov ) et
T A R d 7 gam s f
T gearw wifqw ¥ oY arg 8 fax
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Fgm fx g ooy w7 8 &1 Hfer
FYFTT €1 ATH ¥ Sr{ET Y Ay «r
f¥ ZENI wHTeT MY A §F £ By
faar amar 1 w3 avd T AjE gEk faor
F7ET ¥ a7% ¥ 7 faar wqr 40
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grgae A i A s g &)

oY qwo qwe  famy : T Y ¥
Afer Fad ¥ T WT MW

it e fagrdt wveeddt : dror et
wraw g aemalgrayartvé dss



WAVA N SOAn A AV AN

13 Oral Answers

% 7 mEd qarar ) afqga § ad aa
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AT & (AT J.12 ad 21 (sgaw)
AW FT qGqTT TG WATY | ATTHT
TN KA AT ARl ® G JAF<
arErd & foe o ar o 1 araEE

YFT7 gRIT a1 Agt ? AT & 9E
mr faafa 9t 1 w3 3w faafa &
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T R ATE T ReAT AR HIAA
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T AT A2 W ®IT T A0AZT ATt 7T
TR ATT 72 5T £ | ATAT 1@ AFAT
2| TETO WA W AT/ AT [E ZAT
Ll 1

~
=

E AR [ FIA 5ZA 2 HTATT O o
ro Hro W¥o To H FITAT Y F
13 §IT 371 48T 2 | 284 2218 % Co
ATSo Lo THo I ITT ¥ (4T T@IAAZ
fF ag faasr fr =12, 797 T19 ST
HIAE | gH ST 7 RIE TS TGl
2\ gRA TaT g fF i T ANST FAT 8
TAo Hlo Hio Mo TTo, TIHT ATFATT
Ri‘ffrﬂi% | To iﬂ'éo AT7Zo THo &I
Q& 7A€ wE 2 1 3AF AT AT
AFT -0 FFAT AT AT AFF £

SHRI PILOO MODY: Every

newspaper called it the Prime Minis-
ter’s three point formula

SHRI L. N. MISHRA: It was not
the Prime Minister’s formula.

SRAVANA 8, 1896 (SAKA)
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SHRI PILOO MODY: Then why
should the newspapers say so?

SHRI S. M. BANERJEE:
a point of order, The name of Shri
F. A. Ahmed, who i3 ng more
a Minister, hag been mentioned, He
is a Member of this House. He was
a member of the Cabinet and since
his name has been brought in and it
was said that the formula was given
by a member of the Cabinet, he
should be asked to come here and
clarify, He is in Delhi, If it is found
that he is wrong, such an irresponsible
person should not be voted as the
President of the country.

Sir, on

WR, SPEAKER: This is not a point
ol order., Such points of order should
not be raisedq during the question
hour.

»HR1 INDRAJIT GUPTA: The hon
Minister goes on insisting day in and
day out that six of the demauaus
conlainedq in the sirike notice :lad
tecn accepted, One of the demands
was the abolition of the system of
casual labour on the Railways and
according to him it has bcen accepied.
i should like to know from him
whether during the course of the
strike several thousands of werkers
whno had completed six months and
'‘more as casual labour and had already
brcome what is known as temporary
workers enjoying regular scales of
pay have been discharged and are
now being told that they would he
taken back to work only on condition
that they revert again to the status
of casual Yabourers on daily v age
basis

SHRI L. N. MISHRA: Shri Indrajit
Gupta had raised the point during the
debate and in Calcutta also when he
raet me. I had stated that within
the purview of the recommendation
of the Miabhoy Tribunal -casual
workers would be taken back on the
lines suggested by them. I shall try
to find out if femporary workers are
being treated as casual workers; I
have not come across such cases.
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There is one thing which Mr, Gupta
will appreciate. There has been a
break in service in almost all the
cases of persons who had gone on
sirike because of the no-work-no-pay
and we are not going to condone it.
Therefore these difficulties are there
but I shall look into them....
tInterruptions)

MR. SPEAKER: This question has
taken too much time,

sit s, formll  T@E & OF FEEC
# wgrowar g -

“It has been observed that despite
the issue of Shri Goel's D. O. no
appreciable progress has been made
either in regard to processing of
cases of condonation of break in
service or disposal of appeals
preferred by the May 1974 strikers
against their dismissal, removal.
termination The Board have also
expressed their concern on this
account”

7 & Wz g § fr mam deE A &
AT €W A¥ B faer 2w w7 E 2|
fqaw @1 ehema & e ¥ A A
w Ay Al T & & 14 AT
£ g ¥ 7 A5 & A WA
wEn ® aAa gk i I e
& A= TAF e 9 & 41, faee
=i wlwarr 7@ fer & sy =
ey wET A7 B AT & fras Fomng

fappaIzA miA oz ® MY 7 A7
z =t TpIM & A4, 9ERT AT T
asHTT Tvar ast -

“The Railway Minuster has stated
that there will be no victimisation
ol the emplovees who participated
m the strike but the cases of those
who are charged with violence,
sabotage, etc, will be dealt with
according to law

fam =it g7 faar ar wrvwAy wify wr
= gy 78 &, 2T 1 T A
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Resnaff femrarwgr @ 7 Wi
¥ ag faer sy v @ & fe A
¥ @1 v ¥ Prder av e A v
g1 W Wl PRI E W WY TE
NTRTEA & fw g oY f2aT & e 9
X ATRY a9 & 3T A o} fe
O QEF 1 T¥ ¢ ¥ fowqm £13 «0
wtar Agy faso ?

W gmo o faw . gAY ®IE
g1 a1 fr givefaqme ¥faw @@ @
3 WA wid A aw A
@iz 4% T4 wlgg @ qwfEs
q A ST R A 60,000 T gH T
g fear &+ T4y few w1 @
[AL FAM | ZT AR K B AN
qfte 9T ¥\ &7 R T AT |

SHRI INDRAJIT GUPTA: 1 want
o know whether you are satisfled
with his reply. He goes on saying
that 6,000 caseg of break in service
had been dealt with, Is it the same
thing as referring to people who had
been dismissed? A man who is not
dismissed has also a break in service,
The hon. Member is asking about
something elsei he 1s not replying
to it

SHRI VASANT SATHE:; The best
thing for the hon, Minister is to say
how many persons are guilly of
violence and sabotage. If we know
that, automatically this can be
deducted. What is the difficulty?

MR SPEAKER You have taken
forty minutes over this question
ot ay femd @ womr AT
g AT 3 A v ¥ A
T wEA A7 TP T oW H U
s waam ;A R W9 oo
F1 gReI oA € e, T At €ET
wrar *#fgw )
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s WY (@4 Az ATl w
FT A4 21 WA AZEA AT F@L &
A AA T 7 3 1 3T & A= A
g A= 1 arT g%, (9 71 87 frmas
w1 From 2, seer wffarz 787 faar
¢ %7 o7 37 F1 TIUAET FT AT
F3 7H 2, 3AW T AN Z 7
(Interruptions).

MR. SPEAKER: Next question.

SHRI K. S. CHAVDA: Sir, today
the tctal number of questions is only
18 because two questions Nos 122
and 134 have been transferred and
two Members are deprived of their
right.

MR. SPEAKER: It has been
happening in th: past also. Some-
times after the question list is
printed, the member writes himself
saying it may be transferred. Some-
ttmes the department writes because
there is a dispute as to who will
answer it. So, the speaker has to
accept that request for transfer.

Demand from Ministry of Agriculture
{or allocation of more jiesel
oil to Stateg

*127. SHRI RAGHUNANDAN LAL
BHATIA:

SHRI D. D. DESAI:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to

state:

(a) wwhether Agriculture  Minister
had ezked hi: Ministrv o alocate
mo-~ diece! ofl 1t~ the Sta‘es: and

('Y i* 0. a-tion iaken therson?

THZ JINISTER OF PETROLEUM
hr CTTENMTCALS (SHRI D. K.
BCROCAH): (a) Agriculture Minis-
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ter has requested for adequate pro-
vision of diesel o0il to agriculturists.

(b) Arrangements are being made
to ensure supply of diesel on priority
for the agricultural sector.

SHRI RAGHUNANDAN LAT,
BHATIA: On 30th June the minister
made statement that the requirements
of the States with regarg to diesel oil
will be fully met.. May I know if any
request was made by Punjab for die-
sel oil and if so what quantities have
been supplied to Punjab?

SHRI D. K. BOROOAH: It is a
fact that a statement was made that
so far as diesel for agricultural pur-
poses is concerned, we will try to
meet the demands, Punjab is a
highly developed agricultural State.
Their demands are large and there-
fore, pressures from Punjab are also
very strong. From time to time they
have been coming to see us for die-
sel oil. We are happy to say that
they have said that their require-
ments have been met by and large
and they have no complaint on that
score. That is what the Chief Minister
and other ministers told me. This
year their requirements are 1,17,996
tonnes of HSD and 81,225 tonnes of
LDO. I do not know how much has
been given to them. But they havs
made no complaint.

SHRI D. N. TIWARY: May I know
whether it is a fact that the supply
of diesel to Bihar is 3 very meagre
quantity and so the agriculturists are
suffering for want of diesel and,
therefore, the fields are withering

SHRI D. K. BOROOAH: Bihar agri-
culture is not highly mechanised.

SHRI D. NX. TIWARY: I
Bihar is the sz2cond largest
the whole of India.

protast.

Ctate in

SHRI D. K. BOROOAH: I refarred
to mechanisation.

SHRI VASANT SATHE: He should
know about Bihar Dbecause he was
the Governor there once,





